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Sitri Hemn Baroa: Whatever the hon,
Deputy Prime Minister might say, the
prices have reportedly come down
Pparticularly in the States with non-
Congres; Governments and the Con-
gress States had only followed suit,
That shows that the hoarders who had
been basking so0 long in the sunshine
of Congrtss patronage had played a
redoubtable part lir creating artificial
scarcity conditions in the country. In
the light of these facts, what steps is
be going to take to see that the hoar-
ders are not allowed to play g part in
creating scarcity conditions in the
country?

Shri Morarji Desal: May I say that
the insinuation in the question is not
carrect,

Me. Speaker: It is a repetition of
the same question,

8hrl Morarji Desal: His facts are
not correct. He says that it first
started in non-Congress S ates. It is
not so. It wassimuitaneousin ajl the
States. Therefore, it is not true to say
that this was followed by them. I
may even say that the non-Congress
States followed the Congress States.
That also would not be correct. I do
oot claim that either. My hon. friend
does not give facts. I give the true
facts which he does not take.
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The Minister of Stale in the Mink-
try of Petroleum and Chemicals and
of Planning and Social Weltare (Shrd
Razbhu Ramalah): The connected matt~
ers are still sub judice. Government
will await court decisions before con-
sidering any further gction. It moy,
however, be added that, although the
Ministry following the agreement with
the various undertakings passed ordets
in February 1966 that all those undere
takings should follow the standardiied
code of procedure for black'isting,
until May 19668 orders were being
Placed on this blacklisted firm by the
Indian Oil Corporation Limited. Soms
explanation is on record ay fo how
this happened. But this requires fur-
ther examination and that ijs Dbeing
done.
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Shri Ragbn Ramatah: I may explain
the position which is as follows: this
firm was blacklisted in 1964. The let-
ter went from this Ministry to the
Indian Oi] Corporation in 1964 itself
showing that this firm also was black-
listed. 1 am giving the facts as are
availabje in the file,
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Mr, Speaker: Date is demanded

Shri Raghu Bamaish: The dalte on
which it was sent was 21st May 1934.
It is true that until 1968 there was no
order that & firm blacklisted by any
‘Government department ghould auto-
‘matically be blacklisted by any pablic
undertaking. That decision was ar-
rived at in 1986, but still even earlier
information regarding blacklisting
was being sent to them on the ex-
poctation that they would act on it
but they did not act on it, Another
fact is that on further looking into the
files we now notice the exp'anation
which is as follows: the Indian Oul
Corporation sayz there is an entry in
the remster cancelling the receipt of
this ietter but that letter was not trace-
abl2 z0 thai the officers who placed the
‘ordersg after February 1866 had no
knowledge of this order. Further-
more, the Indian Oil Corporation says
that in that entry reiating to the re-
ceipt of this letter the name “Bharat
Barrels” was not there. All ‘hes= arc
circumstances which must be investi-
gated and we are going to do that.
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Shrl Raghu Ranmmiah: On 17-6-1068
telegraphic ordars were received from
the High Court, Punjab, ordering that
the black'isting order 0f January 1064
be stayed up to 12th July, 1966, Lawr
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on, on 18-7-1966, the High Court, Pun.
jab, directed the suspension of the
blackiisting order till further orders.
But I m2y say so far as this Ministry
is concerned, no orders have been
placed after May, 1966 on this firm.
The value of the orders placed on this
firm between 1964 and 1968 is of the
order of Rs, 77.26 lakhs.
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The Minister of Planning, Petro-
leum and Chemicaly and Social
Welfare (Shri Asoka Mehta); We are
giving all the information. [
do not understand his saying—
¥ &9 ¥ e H aw oW AT
1 am afraiq it is not possible to give

information if this kind of insinuation
Is going on.
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Shri Asoka Mehta: May I know

whether the Question Hour ig the time
for g7 to be made?

Mr. Speaker: The Question Hour
is intended to elicit informatton. Mr.
Bancrjee?

oy fomd : A W w7 IO
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Mr Speaker: No, please. He has
declined to answer it.
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Mr. Speaker: Not that. What is the
use? He is not prepared to answer
insinuations.
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Mr, Speaker: It may be so, but not
in the Question Hour.

Bhri{ 8, M. Banerjee: This Bharat
Barrel and Drum Manufacturing Com-
pany is headed by a very big industria-
list Mr Jalan. When this firm was
blacklisted, how isg it that between
1964 and 1866 all the materialy were
{zssued, quotas and licences were also
issued and they got orders through the
D.G.S.&D.? I would like to know whe-
ther it ig a fact that though this firm
was blacklisted, and they are facing
trial and investigation, they were
shown some leniency because they
donated a huge amount to the coffers
of the Congress during the 1967 elec-
tions,

Mr. Speaker: Shri Indrajit Gupta.

Shrd S. M. Banerjeo: I rise on a
point of order under Rule 376. A
question is asked to elicit certain infor-
mation; it is not for joke's sake....

Mr Speaker: It is noj information
that i3 sought. Some insinuation
should not be made.

it xy feord
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Mr. Speaker: Not in question time
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Shrt S. M. Banerjee: It is an admi.
ated fact. Last time thig question was
asked and Mr L. N. Mishrs was repiye
ing. One of the ministerg said that
they had no information at that time.
I want to know whether, it is a fact
that after the investigation, conces-
sions were shown to this firm peca=
use Mr. Jalan had given g handsome
amount to the Congress Party? Let
them say, no.

Mr Speaker: Shri Indrajit Gupta.
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Mr. Speaker; I have absolutely o
Objection to allegations being made.
But he must take some other opportu-
nity for that; not in question time.
This is not the opportunity to ask
whether some body has contributed to
the Congress party or to some other
party fund.

Shri 8. M. Banerjee: This will have
to be investigated by the CBI.

Shri Indrajit Gupta: If I heard him
correctly, he said that between 1984
and 1966 orders worth about Rs. 77
lakhs were placed by the Indian Ofil
Corporation with thig company.

May 1 know whether these entire
orders were duly fulfilled and ths
complete payment of Rs. 77 lakhg was
made to this company or whether, sub-
sequently, when it came to light that
the Indian Oil Corporation was ignor-
ing the earli:x circular, any step was
taken to freeze this position and try
to save some of that money at least?

Shri Raghu Rammaiah: Tn April 1968
a complaint was received that in spite
of the fact that this company waa
blacklisted orders were being placed
by the Indian Oil Company., So we
drew the attention of the Indian Oil
Company to that fact and after 6th
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May onwards they stopped placing
any orders. Ag to whether there was
ful] execution of those orders or not,
I have no information at present. I
presume it was done, but I woulq like
to check up.

Shri Asoka Mebta: Sir, I would like
to explain one point. The Indian Oil
Company, as you know, is a public
corporation. It took some time for us
to reach a reciprotal agreement with
the public Corporations. If we black-
listed someone the corporation was not
prepared to blacklist them automati-
cally. The question they put was whe-
ther if they blacklisted some firm the
Government wag willing to do the
same thing. All these things needed
to be straightened out and that was
the reason why any automatic black-
listing arrangement could not be made.
Automatic blacklisting arrangement
hag now been made so that any black-
listing done by government is also
automatically applicable to the public
undertakings.

Shri Tennet] Viswanatham: The hon,
Minister admitted that, after blacklist-
ing, orders were placed. We want to
know the reasons. There is no in-
sinuation, no allegation. Let the MI-
nister give the answer.

8hri Raghu Ramsaiah: I have already
explained that the explanation given
by the Indian O11 Corporation is not
considered, at the moment, satisfac-
tory by us, and we are going to investi~
gate the matter further. (Interruption)
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Shri Raghu Ramaiah: This has al-
ready been explained by Shri Asoka
Mehta, that until 1966 there wag no
arrangement whereby once 2 firm was
blacklisted by Government automati-
cally that blacklisting was binding de-
finitely on the Indian Oil Company or
sy other public undertaking On this
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an agreement was artived at in 1968
and thereafter, after that was cor
municated to thtm—that is, after 6th
May onwards there were no further

orders ®leced on this firm by the
Indian Oil Company.
Shri S, M. Banerjee: Sir, I want

to seek a clarification. Thig i« a very
serious matter. The hon Minister,
8Shri Asoka Mehta said that tnis hrm
was black isted and automatically it
did not follow that the irm was also
blacklisted by the Corporaiion. Thus
particular firm was blackiisted because
of certain nefarious activities where
the Government was convinced that
the firm must be blacklisted Now.
the Indian Oi' Corporation is an autu=
nomous corporation but it i« a Gov-
ernment corporation. Orders were
placed on this firm even after it was
blacklisted by Goverament. I would
like to know whether sny action was
taken against the officecs of the Indian
Oil Company who were responsidle
to ignore or flout the urders of the
Government of India and give them
further orders? That has not been
made clear by the Minister.

Shri Asoka Mehia: Everything has
been made clear. Firsiiy. the Ind.an
Oil Corporation was not bound auto-
matically to blacklist them till this kind
of an agreement was mades with them,
because they are an autonomous cor-
poration. This agreement between the
ministries and corporations has now
been made. Secondly, it has Leen
pointed out that the letter that ‘vas
sent from here was not on the flle.
We are looking into the matter. We
are not satisfied with the explanation.
The concerned parties will be asked
to explain and necessary action taken.
All this has been explained ear'ler.

Shri K. K. Nayar: When the Gov-
ernment blacklists a irm, I think 1t
does it foyr a certain purpose, namely,
to secure or ensure that the firm will
not be in a position to do that kind of
nefarious activities for which black-
listing has been done. Tn the pretent
case, it appears that after black'isting
the firm was able to cortinue $ts
nefarious activities for two yemry
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What is the procedure under which
blacklisting has been made eflective
by the Government so far and how did
ft fail in thig particulay case?

Shri K. Raghuramsiah: Since ‘his
agreement of 1966 all the public under-
takings are bound gautomatically to
take action on the b’aclhlisting of firms
and not to give orders to those firms,
That is the procedure now. -
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Shri K. Raghuramatih: The main
question relates to th2 Indian Oil Cor-

poration while the supplementary re-
lates to fertilizer licences.-
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Mr. Speaker; The question hour is
over. Now, the Short Notice Question.
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SHORT NOTICE QUESTION
Generation of Electricity in States

8N.Q. 7. Shrl G. 8. Reddi: Wil
the Minister of Ekrigation and FPower
be pleased to stale:
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(a) the names of States where elec.
tricity generated per person is less
than the average; and

(b) the steps taken to rectify the
imbalance specially in the States
where power generation per capita 1»
the lowest?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
A statement giving the requisite in-
formation is laid on the Table of the
House. [Placed in the Library. See
No. LT-266/67.]

8hri G, §. Reddl: May I know how
much of loan was advanced to rectily
the imbalance?

pr. K. L. Rag: Substantial finan-
cial assistance is being given for the
power projects,

WRITTEN ANSWERS TO
QUESTIONS

Quarters for Lahourers in Delbi

*293. 8Shri Kanwar Lai Gupta: Will
the Minister of Works, Yousing and
Supply be pleased to state:

(a) whether any subsidy or loan
has been given to Delhi Administra-
tion for the construction of labour
quarters in the Capital;

(b) if so, the number of quarters
required and how many of them have
been cons.ructed;

(c) whether the mill owners of
Delhi have also been asked to cons-
truct labour quarters for their em-
ployees; and

(d) if so, the result thereof?

The Minister of Works, Housing and
Supply (Bhrl Jaganath Rao): (@) A
sum of Rs. 153.32 lakhs was made
available to the following agencies up~
to the year 1986-87 for construction of
houses in Delhd for industral





